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Shri V.F. Joshi 	 Petitioner 

Shri K.K. Shah 	 Advocate for the Petitioner (s) 

Versus 

Union of India and Others 	Respondent 

Shri N.S. Shevde, 	 Advocate for the Respondent (s) 

CORAM 

Vp 

The Hon'ble Mr. K. RatTirr)orthy 	 Member (A) 

The Hon'ble 	Dr. R.K. axena 
	 Member (J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 	
/ 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 
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2, 	 The facts in brief aLe tbt ShCL Vasudev F. joshj 

wd 	ariver anu was serving under the resp.xdents. Ther had 

btCn coilistu-i between the gcds t'rain driven b him and 

Saurashtra Express ai 2-3-1988. The maj or joint inquiry 

ws ucndicteu anQ uesiaes other emieet s of the Rdilys1  

the u Lipiicant was --is o found resp cns L1e for the accident. 
is- rhe alicnt was1 howevLr, &Lc3e-sheeted cn 14-41988,i 

to ,v hL& expin.itjn was sojitted,The inquiry wis cuQucted 

arid alti.rrkiteiy the inquiry officer found the charges estbiish... 

-ed against him. The 	sciithary uthorityn ccnsiaertjc 

of the report of the inquiry ofiicer passed oruer of punishment 

a 29-o-1988 whereby the apicant was re:ucwed from service, 

The applicant had preferred an aei oeture the Appeiiate 

Authority out the same was rejected cn 2-12-1986, Therecfter 

the 	iLcnt directly approaded the Tr bunaj and the rntter 

was conciuded ana the Juaement ws reserved. The apiioant then 

awoKe cn the objecttunj which w raisea by the respondents 

in the counter filed on their Oehui±.ccordtnc O, Ruies, 

there is provision for tiiinç Revscn Apilcdticn if the 

apeai is dismissed. The apiicant before apprcachin. this 

Tribunal, ought to have e1austea even that remedy whith 

ava Liable to h i.rn, in these circumstances, the a licatia-

for wLthdrawdiof the case, by the Oppilcant is ailcwed,, 

The Revisional Authority shi alspose of the 1visin after 

taking this fact into consder0tj.on that the appLicant had beEn 

remeu before the Triunai during this peri. 

The learned counsel ±or the 	resp.ncnts Mr. Shevde contends 



Vasudev P. Joshj 
/o K.X. Shah 
Advocate, 
3, Achala Yatan Society 
Part II, B/h Memnagar 
Fire Station, Ahmedabad. 

Advocate 	Shri K.K. Shah 

Versus 

1. Union of India, Notices to be 
served through The General Manager 
Western Railway, Churchgate, Bombay. 

2e Divisional Mechanical Engineer (L) 
Western Railway, Baroda. 

3, Divisional Railway Manager 
Western Railway, Pratapnagar 
Ba roda, 

Advocate 	Shri N.s, Shevde, 

Applicant 

Re s ponderits 

JUDGMiNT 
In 
	 Date: 19-7-94, 

O.A. 	of 89 

Per Hon'bj.eDr. R.K. Saxena 	 Member (j) 

This case which started on the application of 
Shri V.P. Joshi9  was reserved for judgerrent after final arguments 

were heard on the matter. In the. meantime Shri V.P. Josl-ij moved 

another application to seek withdrawal of the case becau3e the 

remedy of Revision was not exhausted by hin. 
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